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little scope after the Finance Minister
Bnnounced his concessions. I would
now say only one or two things. So
far as the increase of five per cent
across the board of basic excise duty
is concerned, perhaps it would have
been better if the hon. Finance Minis-
fer had given relief in respect of
items of consumer goeds which are
used by low income group of consu-
mers, like matchboxes, inferior kinds
of tea, bidi, kerosene, etc.

Last but not the least, I would
recommend for the hon. Finance Minis-
ter's serious consideration my hon.
Iriend, Shri  Gattani’s amendment
which is fo the effect that you exempt
salt altogether from excise duty. It
should be exempted permanently in-
stead of brining it every year where-
under salt is exempted from the levy
of excise duty for fhat year only.
Because of emotional grounds there is
gbjection to any imposition of excise
gduty on galt and we should do away
with it altogether We should not
indulge in this annual ritual. So, this
point requires the serious considera-
fion of the hon. Finance Minister and
1 hope that he will take the necessary

step.

With these words I support the

Finance Bill.
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MR. CHAIRMAN: You may continue
tomorrow.

15.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

EIGHTEENTH REPORT
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SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I beg to move the

following:

“That this House do agree with
tne Eighteenth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 26th April, 1978.”

MR. CHAIRMAN: The question is:

“That this House do agree with
the Eighteenth Report of the com-
mittee on Private Members' Bills
and Resolutions presented to the
fiouse on the 26th April, 19737

The motion was adopted.

15.33 hrs.

RESOLUTION RE. SETTING UP OF
NEFAJI NATIONAL ACADEMY—
Contd.

MR. CHAIRMAN: The House will
now take up further discussion of wne
following Resolution moved by Shri
Samar Guha op the 14th April, 1978:—

“This House recémmends to the
Government that, in patriotic recog-
nition of the fundarental contribu-
tion made by Netaji Subhas Chandra
Bose ,in fhought and action, towards
achieviig indépendence of undivided
India ang evolution of ideaological
concept of our national reconstruc-
tion, an Institute of all India import-
ance named as “Netaji National



